
DRAFT  CONSTITUTION 937

Mr. President : Then we go to the other article 296.

Shri T. T. Krishnamachari : As articles 292 to 295 form part of a whole scheme
and article 296 also goes along with them, we might take up article 297 and leave 296
over for the present.

Mr. President : Is that the idea that we should postpone discussion of article 296
also? Then we shall take up article 297.

————

Article 297

(Amendment No. 3169 was not moved.)

Shri H. V. Kamath : Mr. President, Sir, I move:

“That in clause (2) of article 297, for the words ‘if such members are found qualified for appointment on
merit as compared with the members of other communities’, the words ‘provided that such appointment is made
on ground only of merit as compared with the members of other communities’ be substituted.”

I think, Sir, that this is an amendment more or less a drafting nature and I leave it to the cumulative
wisdom of the Drafting Committee to consider it at the appropriate stage.

The Honourable Dr. B. R. Ambedkar : I do not see that it is of a drafting nature.
However, we shall consider it later on.

Mr. President : The question is:

“That article 297 stand part of the Constitution.”

The motion was adopted.

Article 297 was added to the Constitution.

————

Article 298

(Amendment No. 3172 was not moved.)

Mr. President : There is no amendment to this article No. 298 also.

Mr. Frank Anthony (C.P. & Berar: General) : Sir, I do not intend to make a speech.
I had given notice of an amendment to article 298 seeking to make it applicable to the
Mysore State, but after I had discussed my amendment with Dr. Ambedkar and
Mr. Munshi, it was pointed out to me that even if they were prepared to accept my
amendment, they were unable to do it at this stage because it has not yet been decided
as to whether this Constituent Assembly is going to legislate for the Mysore State and
because of that, Sir, I do not propose to ask for admission of this amendment at this stage.
If and when the Assembly does legislate with regard to Mysore, then I feel that I may
be given permission at that stage to reiterate this amendment. In this connection, I only
wish to say a few words and to thank all those Members, who in spite of the fact that
they have given notice of several amendments, have once more shown their generosity
by withdrawing those amendments en masse.

Pandit Thakur Das Bhargava : Sir, when I gave notice of certain amendments
to articles 297 and 298, I did not do so in any spirit of niggardliness


